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        This appeal of the assessee arises from the order of the ld. CIT(A)- 12, 

New Delhi vide order dated 18.03.2015 for A.Y. 2010-11. 

 

2. The assessee has raised mainly one ground which is reproduced 

hereinbelow: 

 

“It is contended that determination and inclusion of income of Rs. 

6,57,136/- as disallowance of construction cost is wrong, perverse, 

not based on evidences opposed to evidences on records, based on 

surmises and conjectures.” 

 

3.   The AO made addition of Rs. 6,57,136/- as disallowance of cost of 

construction   which was confirmed by the ld. CIT(A). 
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4. I have heard the rival submissions and perused the relevant material 

on record. It was argued that the assessee has purchased a plot which was a 

matter of fact as is evident on record which was placed before the 

authorities below.  As per paper book page 8 which is site plant of the plot 

which depicts that it is a plot which has been purchased and not a building.  

Similarly, page 10 of the paper book speaks of Plot No. 5 and not building 

and there is no evidence with regard to the said construction with the 

authorities below and explanation by the assessee has also not been 

rejected and under these facts and circumstances of the case, the Assessing 

Officer is not justified in making addition and accordingly, the order of the 

Assessing Officer as well as the ld. CIT(A) is reversed.  Grounds raised by the 

assessee are allowed. 

 

5.  In the result, the appeal of the assessee in ITA No. 3522/DEL/2015 is 

allowed. 

The order is pronounced in the open court on 29.11.2017. 

              Sd/-  
               
             [B.P. JAIN]  
           ACCOUNTANT MEMBER 
           
Dated:  29th  November, 2017 
 
VL/ 
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